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!R. B.P. SINGH,A9 

When the case is taken up today, the Lde Counsel for the 

produced j 4order dated 26-4-2UO2 pessed in C.A.  

460 of 1996 uhch was dismissed as withdrawn in reference to the 
- 	 - 

Qjcier of the Honble Sipr&mec 	Lpaaain petition for Special 

Leave to Apocal (Civil No.18064 of 2000) in a case of Suresh Prsad 

& Ors — Vs 	Uniin of India & Grs. and subm1s that the Tribunal 

doss not have jurisdiction in this matter and, therefore, he wants to 

withdraw the case 

2. 	Consequently, the app1iceUon Is dismissed as withdran 

with l.berty goven to the applicant to appia ch the appropriate 

forum for redressal of his grievance. No order as to costs, 
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